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All ahabad : Lated this 4§ th day of March, 1999
Original Application No,)258 of 1992
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Hon'ble Mr, Justice N,s, Reddy, V.C,
Hon! TRPLE i -

1. Union of 1lndia, through General
Maﬂa er Nor‘thern Raillﬂay. Baroda
ouse New wLelh, °

2. Chief Engineer (Constructions),
Northern Railway, Kashmiri Gate,
New ielhi,

3, Senior Civil Engineer (Constryctiong(IlIl),
Northern Railway, Divisional Railway. Malhger
Office, Allahgbad,

4, Permanent way Inspector (Constructions),
Northern ﬂaleay, Fal zabad,

5, Moti Ham, Permanent wap Inspector(Constructiong)
Presently working as senior Givil Em?lneer
({,m5trmt10n5) Noprthern Rail’ﬂay, 1ahgbad,

(Sri Prashant Mathur' AdvOc yte)
" °® e o o » A;plicants

Versus
10 Special Judge, Civil Court compound, Faizabad,

2, Frescriped Authority, Under Payment of ﬂages
Act Fal Zﬂbadi

3. Ham Bhawan S/0 Sri igya Ham ' |
T/o vill-Gundhaua, Pargana_bachhimrath ]
ehs-i.l...Beﬁ:k::u:aur listtoFai zabad, |
Eresan 1 world.ng unger Loco Foreman 7
orthern Railway, Faizabad uncer Div:l.sional
Railway Menager "Lucknow, s
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sri Prashant Mathur appeard for the mig'..ltt of fnﬁr -
and wants to withdraw this OA i in view of the judger '
ok
reported in (1906) 32 ATG
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a fresh gpplication at the appropriate forum because -

the matters arising out of the order of the , ;T]

{ Authority under Fayment of wages Act are not “-‘%ﬂizabl-,i ﬁ,hl
by this Tribunal,

2, in view of the: f aregaing, the pr.e's_'leﬂl'. application |
~is not maintaingble pefore this Tripunal and the same 'f:;::‘-i
.is disposed of accordingly with liperty to file the

application at the appropriate forum to seek ;:.omody

as per law,
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A ( 9 0.A, 1258/92

02.7.99

3 Hon'ble Mr.S.Dayal, A.M.
Hon'ble Mr.S.K. Agarysl, J.0M,

sri Prashant Mathur le arned caunsel for
the applicant 1w the Misc. Applicstion has scught

t adjournment, Allowed.

List this case for orders on 18,.8,99,

Naf EE2S .
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Hon'ple Mr, S. Layal, A.M, K

U teonle . sucL Nagd, Lk by
sri prashant Mathur, counsel for the applicant,
Learned counsel for the applicant has mowed MA No, 2566/99 'T-' ﬂ

praying for recdll of the orger dated 8-3-1999 passed )
in OA No, 1258/1992 and has sought stay cn the impugned Y

orger cated 5-1-1989.

o JORES we find that the order has peen passed on
8-3-1999 holding that the application:is not maintainaple
pefore this Iribunal because the matters ai:',ising outof

the orger of the Authorily under the rayment of Wages Act
are pot cognizable by th:tg Iripunal, we have, therefore,

fo |
become officie functus and cannot pass the order of recall,

~
y 3o Learned counsel for the applicant seeks
) 3 permissinﬁ to file another UA seeking relief against the

order of the Civil Court only, This permission is all:'-la‘-'_;ﬁr |
inherent in para 2 of the order dated 8-3-1999,because
once the portion relation to payment of wages Act is taken
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out the OA shall pbecome maintainable in the Tripunal,




